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Central Administrative Tribunal:Principal Bench

O.A, No, 405/96

"New Delhi, this the Sth day of June,19396

Hon'ble Smt, Lakshmi Swaminathan, Fember (2J)
Hon'ble Sh, ReKoAhooja, Member (A)

Madhukar Ashani,

c/o PB Section,

(Room No, 717,Akbar Bhawan),

Chankyapuri, New Delhi, coofpnliicant

(In person)

Versus
Union of Ingis through the
Secretary,

Ministry of External Affairs,
South Block,New Delhi, coe PR8pOndan?

By Shri N. S, Mehta,Advocate
ORODER al

By Hon'ble Smt, Lekshmi Swaminathan, Member (3)

Heard the appli&ané wvho is present in persecn ang
Shri NeS.Mehta, learned Counsel for the respondenty,
2 The grievance of the appligsnt is that the respendants
aré not fcliowing the principles laid down by the Comstit.ticn
Bench of Hon'ble Suprems Court in ReKoSabharwal ang Lra, Ve,

State of Punjab & Ors, (3T 1995(2) SC 351) with regard to thp

reservation quota for SC/STs and hence he is not being caneiﬁa%ad ' .

forvpromotion to the post of Unger Secretary as a general
category candidate,

KR Shri N.S.Mshta, learned Counsel for the respcndan%n
has submitted that in view of the fact that 8 revisy petiticn

has been filed by the Ministry of Railyays in a similar cas
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not issued any new instructions reflecting the Judcament of

the Suprems Court in Sabharwal’s caee (supra), He furthep
submits that the. matter is under consideration for ?inalizaticn_
in consultation with the concerned Pinistries and in the Goan
time the respondents had no alternative but to foliey the
existing DOP&T guidelines to york out the total vacancieg o
the reserved quota 1in the 40=Point roster, Shri MEhtahaa9
however, fairly 8submitted that the 39 posts at present eccupisg

by the reserved class of SC/ST officers in accordance with thg

permissible for this category,

" 4, In the above circumstances, this Dohe 1s dispeseq g

with the foliowing directionsg '
| The respondents are directed to foliqy the judgonent

of the Hon®ble Supreme Court in Sabharwal®s case (supra)

immediately and without any further delay and no posts in

the general quota shall be filled Up contrary therete,

5, The G.A, is aliocwed, No order as to Costs,
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(R<K.Ahoo - (Smt. Lakshpi Swaninathan)
Fember(a) Fember (J)




